
 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Principal  Sessions Judge.   

  
      Monday,  the 18th  day of  May, 2020.

   Crl.M.P. No.1645/2020

Merlin S/o. Selvam ..Petitioner  

             /Vs./ 

Sub Inspector of Police, 

Thuckalay Police Station,

Crime No.86/2020 of Thuckalay Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by  Advocate  Thiru  C.L.  Balji,  u/s  439  Cr.P.C.,

praying to grant bail to the petitioner. 

 ORDER 

Perused the petition filed by the petitioner through online and written

objection submitted by the learned Public Prosecutor.  

The  petitioner  has  been  charged  for  the  offence  u/s  294(b),  387  and

506(ii) IPC.

 The case of the prosecution is that on 16.02.2020 at about 7.45 P.M., the

accused by holding a liquor bottle in his hand, demanded Rs.500/- from the informant

and when he refused to give the same, the accused chased him with bottle and used

filthy words against the informant  and threatened him.   Hence the charge.

The learned counsel for the petitioner stated in the petition filed through

online that the alleged occurrence took place on 16.02.2020, but the complaint was



given only on 23.02.2020 with 7 days delay and the  petitioner is innocent and no

injury  caused  to  the   informant  and  the  petitioner  has  no bad antecedents.   The

petitioner was arrested and is under judicial custody from 07.05.2020.   The petitioner

is ready to abide by any condition and prayed for bail to the petitioner.

 The learned Public Prosecutor stated in the written objection that  the

accused person had demanded Rs.500/-, since the  defacto complainant had refused

to give the same, the accused person had  used foul language, threatened and had

tried to assault the defacto complainant.  The accused person was arrested only on

07.05.2020 and it is too early to consider this application and the accused has also

involved in one another case in Crime No.381/2020.

   Considering the heinous  nature of the offence alleged to be committed

by the petitioner/accused and also considering the fact that  the petitioner/accused

has  also  involved  in   one  another  case  in  Crime  No.381/2020,  this  court  is  not

inclined to grant bail to the petitioner/accused.  Hence this petition is dismissed.

In the result, this petition is dismissed.

Pronounced by me in open court this the 18th day of May, 2020.

                    
       Sd/- S. Arulmurugan,

                Principal Sessions Judge.



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
              Principal  Sessions Judge. 

    
Monday the 18th  day of  May, 2020.

        Crl.M.P. No. 1648/2020 

A. Velmurugan,  S/o. Arumughakan  (A3)                      .. Petitioner  

                /Vs./ 

Sub Inspector of Police, 

Rajakkamangalam  Police Station,

Crime No. 268/2020 of Rajakkamangalam Police Station,

Rep. by P.P. Nagercoil.  .. Respondent 

This  petition   is   filed  by  Advocate  Thiru  V.  Balaji  Rajaram,  u/s  439

Cr.P.C., praying to grant bail to the petitioner. 

 ORDER

Perused the petition filed by the petitioner through online and written

objection submitted by the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s  341, 294(b), 427 and

307  IPC.

 The case of the prosecution is that on 09.05.2020 at about 8.00 P.M. the

petitioner  and two other persons  had restrained the defacto complainant, abused in

filthy words  and attacked him.  Hence the charge.



The learned counsel for the petitioner stated in the petition filed through

online that the petitioner is innocent and he is no way connected with the alleged

occurrence and he has no previous cases and the petitioner is in judicial custody  from

10.05.2020 and he is  ready to abide by any condition and prayed for  bail  to the

petitioner.

 The learned Public Prosecutor stated in the written objection that  the

present petitioner is A3 and due to previous enmity regarding the erection of Cow

Farm, the accused persons had used foul language and tried to assault the defacto

complainant with chopper.   The accused persons  had also damaged the  defacto

complainant's bike  and his cow farm worth about Rs.10,000/-. The injured person

has been discharged from the hospital.

   Considering the fact that the  injured person has been discharged from

the hospital and also considering the judicial custody of the petitioner/accused, this

court is inclined to grant interim bail to the petitioner on execution of his own bond

with direction that after his release from the jail, the petitioner shall move regular bail

within a period of 30 days from the date of his release and also the  petitioner  shall

deposit a sum of Rs.3,000/- (Rupees Three Thousand only) before the  concerned

Judicial Magistrate within one month from today.

In the result,  the petitioner is ordered to be released on interim bail on

his executing an own bond for a sum of Rs.10,000/- and after his release from the jail,

he has to apply regular bail within a period of 30 days  and also the  petitioner  shall

deposit a sum of Rs.3,000/- (Rupees Three Thousand only) before the  concerned



Judicial Magistrate within one month from today and accordingly  this  petition is

allowed.  

Pronounced by me in open court this the 18th day of May, 2020.

                    
       Sd/- S. Arulmurugan,

                Principal Sessions Judge.

To 
The Judicial Magistrate No.I, Nagercoil.
The Sub Inspector of Police, Rajakkamangalam Police Station.
The Superintendent, District Jail, Nagercoil.
The counsel for the petitioner.
 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,          
                Principal  Sessions Judge.   

  
       Monday,  the 18th day of  May, 2020.

Crl.M.P. No. 1650/2020

Xavior, S/o Selvamani (A3) ..Petitioner 

             /Vs./ 

Inspector of Police, 
Thuckalay Police Station,
Crime No. 372/2020 of Thuckalay  Police Station.
Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru C. Vijayakumar, u/s 439 Cr.P.C.,

praying to grant bail to the petitioner. 

 ORDER 

Perused the petition filed by the petitioner through online and written

objection submitted by the learned Public Prosecutor.  

The  petitioner  has  been  charged  for  the  offence  u/s  4(1)A of  TN

Prohibition Act.

 The  case  of  the  prosecution  is  that  the  petitioner  along  with  other

accused have found distilling illicit arrack and in possession of 600 ml. arrack and 7

litre molace and utensils for the distillation on 14.04.2020.   Hence the charge.

The learned counsel for the petitioner stated in the petition filed through

online that the petitioner was arrested on 14.04.2020 and is in judicial custody from

that date onwards and the earlier petition in Crl.M.P. No.1465/2020 was dismissed on



23.04.2020 and A1 was granted bail in Crl.M.P. No.1530/2020 on 05.05.2020 and the

petitioner is ready to abide by any condition and prayed for bail to the petitioner.

 The learned Public Prosecutor stated in the written objection that  the

petitioner  is A3 and the accused persons have involved in illicit preparation of raw

arrack.  7 lts of raw arrack and 600 ml of arrack has been seized and  the chemical

analysis  report  not  yet  received  and  the  investigation  is  in  the  premature  stage.

Moreover the petitioner has been arrested only on 14.04.2020.  Despite having plenty

of alcohol rehabilitation  centres, we were not able to achieve 100% results.  But this

lock down has  proved to  be   the  best  rehabilitating mechanism to  retrieve those

people to lead a peaceful life.   The present scenario   had facilitated  the people to

recover  by  themselves,  which  in  turn   have  brought  happiness  to  thousands  of

families.  But in this circumstance, adherence to such criminal activities are highly

condemnable and must be curbed.  Now that since such crimes have increased, the

same must be curbed  at the earlier point of time in order to ensure the interest of the

general public and also there is possibility for further occurrence and he has serious

serious objection to grant bail to the petitioner.

   Considering the fact that the petitioner/accused is under judicial custody

for 34 days, by this time the investigation of this case would have been completed,

this court is inclined to grant interim bail to the petitioner on execution of his own

bond with direction  that  after  his  release  from the  jail,  the  petitioner  shall  move

regular bail within a period of 30 days from the date of his release.

In the result,  the petitioner is ordered to be released on interim bail on

his executing an own bond for a sum of Rs.10,000/- and after his release from the jail,



he has to apply regular bail within a period of 30 days and accordingly  this  petition

is  allowed.  

Pronounced by me in open court this the 18th day of May, 2020.

                    
       Sd/-S. Arulmurugan,

                Principal Sessions Judge.

To 
The Judicial Magistrate No.I, Padmanabhapuram.
The Sub Inspector of Police, Thuckalay Police Station.
The Superintendent, District Jail, Nagercoil.
The counsel for the petitioner.
 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Principal  Sessions Judge.   

  
    Monday,  the 18th day of  April, 2020.

   Crl.M.P. No.1651/2020

Ajith Kumar S/o. Deva Raj ..Petitioner  

             /Vs./ 

Sub Inspector of Police, 

Karungal Police Station,

Crime No.178/2020 of Karungal Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by  Advocate  Thiru  KTK.  Janaki  Ram,  u/s  439

Cr.P.C., praying to grant bail to the petitioner. 

 ORDER 

Perused the petition filed by the petitioner through online and written

objection submitted by the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 4(1-A) and 4(i)(g) of

TNP Act.

 The case of the prosecution is that  the accused prepared the illicit liquor

at  his  home  and  when  the  police  under  the  patrol,  they  smelled  the  liquor  and

suddenly the police entered his house and acquisition the materials like grapes, neem

wooden barks, yeast, palm jaggery, rotten fruits and others.  Hence the charge.



The learned counsel for the petitioner stated in the petition filed through

online that the complaint was purposely registered  and the case has been registered

against  the  accused under  Tamil  Nadu Prohibition Act  and the respondent  police

purposely and wantonly filed this case in the corona lockdown period.  This is sthe

2nd petition  and  earlier  petition  in  Crl.M.P.  No.1483/2020  was  dismissed  on

30.04.2020.   The petitioner is under judicial custody from 19.04.2020 i.e. for the past

24 days.  The petitioner is ready to abide by any condition and prayed for  bail to the

petitioner. 

 The learned Public Prosecutor stated in the written objection that  the

accused person has involved in illicit preparation and possession of raw arrack for

commercial purpose. The petitioner has been arrested only on 19.04.2020 and the

earlier application in Crl.M.P.No. 1483/2020 has been dismissed  only on 30.04.2020

and there is no change in circumstances and the investigation is in the premature

stage.  Despite having plenty of alcohol rehabilitation  centres, we were not able to

achieve 100% results.  But this lock down has proved to be  the best rehabilitating

mechanism to retrieve those  people to lead a peaceful life.   The present scenario

had facilitated  the people to recover by themselves, which in turn  have brought

happiness  to  thousands of  families.   But  in  this  circumstance,  adherence  to  such

criminal activities are highly condemnable and must be curbed.  Now that since such

crimes have increased, the same must be curbed  at the earlier point of time in order

to ensure the interest of the general public and also there is possibility for further

occurrence and he has serious serious objection to grant bail to the petitioner.

   Considering the fact that the petitioner/accused is under judicial custody



for 29 days, by this time the investigation of this case would have been completed,

this court is inclined to grant interim bail to the petitioner on execution of his own

bond with direction  that  after  his  release  from the  jail,  the  petitioner  shall  move

regular bail within a period of 30 days from the date of his release.

In the result,  the petitioner is ordered to be released on interim bail on

his executing an own bond for a sum of Rs.10,000/- and after his release from the jail,

he has to apply regular bail within a period of 30 days and accordingly  this  petition

is  allowed.  

Pronounced by me in open court this the 18th day of May, 2020.
                    

       Sd/- S. Arulmurugan,
                Principal Sessions Judge.

To 
The Judicial Magistrate, Eraniel.
The Sub Inspector of Police, Karungal Police Station.
The Superintendent, District Jail, Nagercoil.
The counsel for the petitioner.
 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Principal  Sessions Judge.   

  
    Monday,  the 18th day of  April, 2020.

   Crl.M.P. No.1651/2020

Ajith Kumar S/o. Deva Raj ..Petitioner  

             /Vs./ 

Sub Inspector of Police, 

Karungal Police Station,

Crime No.178/2020 of Karungal Police Station,

Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by  Advocate  Thiru  KTK.  Janaki  Ram,  u/s  439

Cr.P.C., praying to grant bail to the petitioner. 

 ORDER 

Perused the petition filed by the petitioner through online and written

objection submitted by the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 4(1-A) and 4(i)(g) of

TNP Act.

 The case of the prosecution is that  the accused prepared the illicit liquor

at  his  home  and  when  the  police  under  the  patrol,  they  smelled  the  liquor  and

suddenly the police entered his house and acquisition the materials like grapes, neem

wooden barks, yeast, palm jaggery, rotten fruits and others.  Hence the charge.



The learned counsel for the petitioner stated in the petition filed through

online that the complaint was purposely registered  and the case has been registered

against  the  accused under  Tamil  Nadu Prohibition Act  and the respondent  police

purposely and wantonly filed this case in the corona lockdown period.  This is sthe

2nd petition  and  earlier  petition  in  Crl.M.P.  No.1483/2020  was  dismissed  on

30.04.2020.   The petitioner is under judicial custody from 19.04.2020 i.e. for the past

24 days.  The petitioner is ready to abide by any condition and prayed for  bail to the

petitioner. 

 The learned Public Prosecutor stated in the written objection that  the

accused person has involved in illicit preparation and possession of raw arrack for

commercial purpose. The petitioner has been arrested only on 19.04.2020 and the

earlier application in Crl.M.P.No. 1483/2020 has been dismissed  only on 30.04.2020

and there is no change in circumstances and the investigation is in the premature

stage.  Despite having plenty of alcohol rehabilitation  centres, we were not able to

achieve 100% results.  But this lock down has proved to be  the best rehabilitating

mechanism to retrieve those  people to lead a peaceful life.   The present scenario

had facilitated  the people to recover by themselves, which in turn  have brought

happiness  to  thousands of  families.   But  in  this  circumstance,  adherence  to  such

criminal activities are highly condemnable and must be curbed.  Now that since such

crimes have increased, the same must be curbed  at the earlier point of time in order

to ensure the interest of the general public and also there is possibility for further

occurrence and he has serious serious objection to grant bail to the petitioner.

   Considering the fact that the petitioner/accused is under judicial custody



for 29 days, by this time the investigation of this case would have been completed,

this court is inclined to grant interim bail to the petitioner on execution of his own

bond with direction  that  after  his  release  from the  jail,  the  petitioner  shall  move

regular bail within a period of 30 days from the date of his release.

In the result,  the petitioner is ordered to be released on interim bail on

his executing an own bond for a sum of Rs.10,000/- and after his release from the jail,

he has to apply regular bail within a period of 30 days and accordingly  this  petition

is  allowed.  

Pronounced by me in open court this the 18th day of May, 2020.
                    

       Sd/- S. Arulmurugan,
                Principal Sessions Judge.

To 
The Judicial Magistrate, Eraniel.
The Sub Inspector of Police, Karungal Police Station.
The Superintendent, District Jail, Nagercoil.
The counsel for the petitioner.
 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Principal  Sessions Judge.   

  
        Monday,  the 18th  day of  May, 2020.

   Crl.M.P. No.1652 and 1676/2020

R. Ratheesh S/o. Rajendran ..Petitioner in Crl.M.P. No.1652/2020

Selvin S/o. Durairaj .. Petitioner in Crl.M.P. No.1676/2020

             /Vs./ 

Inspector of Police, 

Vadasery  Police Station,

Crime No.372/2019 of Vadasery Police Station.

Rep. by P.P. Nagercoil. .. Respondent 

These two petitions are filed by Advocate Tvl. T. Praveen Kumar and

N.Jeyakumar respectively u/s 439 Cr.P.C., praying to grant bail to the petitioner in

both the petitions. 

 COMMON ORDER 

Perused  the  petition  and  written  objection  of  the  learned  Public

Prosecutor filed through online.  

These two petitions filed by different  accused,  but  in the same crime

number.

The petitioners have been charged for the offence u/s  341,  324, 392 of

IPC.

The case of the prosecution is that on 24.11.2019 at about 10.45, while



the informant case at Kanniyankulam 4 ways road,  the petitioner along with other

accused robbed Rs.80,000/- and 2 gold ring and one motor cycle from the informant

and threatened him.  Hence the charge.

 The learned counsel for the petitioner in Crl.M.P. No.1652/2020 stated in

the petition filed through online that based on the confession,  the petitioner  was

implicated in this case as an accused and he was arrested on 01.12.2019 and he is

judicial custody for 141 days and the detention was revoked and prayed for bail to the

petitioner. 

It is stated in the petition in Crl.M.P. No.1676/2020 that A1 was already

arrested and released on bail  and the property were recovered from him and this

petitioner has been  implicated through the confession of A1 in this case and he was

arrested on 09.05.2020 and is in judicial custody from that date onwards and prayed

for  bail to the petitioner. 

 The learned Public Prosecutor  submitted the written objection and stated

that  the petitioners are A3 and A7 respectively and A3 was  arrested on 11.12.2019

and A7 was  arrested only on 09.05.2020.  As far  as  this  case is  concerned,  the

accused persons had not just restrained the defacto complainant and attacked him

with iron rod, but also had robbed two gold rings, one silver ring, one bike and cash

Rs.80,000/-, total worth Rs.1,20,000/- .  Other than bike, no other property has been

recovered and A3 is having five previous cases and A7 is having two previous cases

and  considering the antecedents of the accused persons, he has serious objection to

grant bail to the petitioner in both the petitions.

   Considering the heinous nature of the offence alleged to be committed



by the petitioners and also considering the fact that the  stolen properties yet to be

recovered and also considering the previous antecedents of the petitioners, this court

is not inclined to grant bail to the petitioners/accused in both petitions.  Hence both

petition are dismissed.

In the result, both bail petitions are dismissed.  

Pronounced by me in open court this the 18th day of  May, 2020.

        Sd/- S. Arulmurugan,
              Principal Sessions Judge.



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
              Principal  Sessions Judge. 

    
Monday the 18th  day of  May, 2020.

        Crl.M.P. No. 1653/2020 

Boopathi Raj S/o. Esakkiraj Subba Nayidu                      .. Petitioner  

                /Vs./ 

Sub Inspector of Police, 

Nesamani Nagar Police Station,

Crime No.340/2020 of Nesamani Nagar Police Station,

Rep. by P.P. Nagercoil.  .. Respondent 

This  petition   is   filed  by  Advocate  Thiru  T.  Arun  Kumaran,  u/s  439

Cr.P.C., praying to grant bail to the petitioner. 

 ORDER 

Perused the petition filed by the petitioner through online and written

objection submitted by the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 354(d), 506(i) of IPC

and Section 67 of Information Technology Act.

 The case of the prosecution is that some unknown persons posted the

complainant's  photo  as  ugly  and  spread  in  community  to  spoil  the  name  of  the

complainant  stalking  her,  which  was  questioned  by  the  complainant  through

communication, the petitioner threatened her.   Hence the charge.

The learned counsel for the petitioner stated in the petition filed through



online that the petitioner has not posted any photo of the complainant through any

communication and due to previous enmity, this false case has been foisted against

the petitioner and he is working as Reporter and he is only the breadwinner of his

family  and  due  to  corona  period  this  petitioner's  family  members  suffered  much

without  help  of  this  petitioner  and  the  petitioner  is  in  judicial  custody  from

10.05.2020 and the petitioner is ready to abide by any condition and prayed for bail to

the petitioner.

 The learned Public Prosecutor stated in the written objection that  the

accused person being the classmate  of the defacto complainant, shared the image of

the defacto complainant along with  her  mobile number and a message stating that

“ahh; Tl ntz;LkhdhYk; bry;ths; ” in Whats App group in such a way to portray

the defacto complainant as a slut. In furtherance  to the same, the defacto complainant

was  subjected  to  various   unwanted   messages  and  calls  from  different  mobile

numbers from unknown people.  The accused person was arrested only on 10.05.2020

and it is too early to consider this application.  Since the said post has been already

shared  in  various  Whats  App group,  the  defacto  complainant   is  being  defamed

across the globe.  Now a days  such Cyber crimes have largely increased and the

same must be curbed  at the earliest point of time.  Also, this has become a tool to

spoil the life of young girl's life and he has serious objection to grant bail  to the

petitioner.  

   Considering the  nature of the offence alleged to be committed by the

petitioner/accused in the  social media, which is defaming a woman with obscene



language,  this court is not inclined to grant bail to the petitioner/accused.  Hence this

petition is dismissed.

In the result, this petition is dismissed.

Pronounced by me in open court this the 18th day of May, 2020.

                    
       Sd/- S. Arulmurugan,

                Principal Sessions Judge.



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,          
                Principal  Sessions Judge.   

  
   Monday,  the 18th  day of  May,, 2020.

   Crl.M.P. No. 1654/2020

Venkatesh, S/o. Mahalingam ..Petitioner  

             /Vs./ 

Sub Inspector of Police, 
Eathamozhy Police Station,
Crime No.54/2019 of  Eathamozhy  Police Station.
Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by  Advocate  Thiru  T.  Praveen  Kumar,  u/s  439

Cr.P.C., praying to grant bail to the petitioner. 

 ORDER 

Perused  the  petition  filed  through  online  and  written  submission

submitted by the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 454, 380  IPC.

 The learned counsel for the petitioner stated in the petition filed through

online that the petitioner is innocent and for the past 32 days he  was under judicial

custody  and  this  is  the  3rd bail  petition  and  the  2nd bail  petition  in

Crl.M.P.No.1493/2020 was dismissed by this court on 30.04.2020 and he is ready to

abide by any condition and prayed for  bail to the petitioner. 

 The learned Public Prosecutor  stated in  the written objection  that    the

petitioner was  arrested on 13.03.2020 and he is having two previous cases in Erode

and Trichy and he has involved in house breaking and theft of cash of Rs.40,000/-



and 3.25 sovereign of gold articles, induction stove and a mobile phone worth about

Rs.92,500/-  and  the  properties  have  been  recovered  and  considering  the  present

scenario, there is an apprehension for the accused person to misuse  this outbreak and

the accused person hails from Trichy and there is a possibility  for him to evade from

the trial  and the  earlier  bail  petition in  Crl.M.P.  No.1613/2020 was dismissed on

14.05.2020  and  there  is  no  change  in  circumstances  and  he  has  serious  serious

objection to grant bail to the petitioner.

   Considering the  fact that the petitioner/accused hails from Trichy and he

is also having two   previous cases in Erode and Trichy and the objection of the

learned Public Prosecutor that if the petitioner/accused released on bail, there is a

possibility  for him to evade from  the trial, is cannot be ruled out, this court is not

inclined to grant bail to the petitioner.  Hence this application is dismissed.

In the result, this petition is dismissed.

Pronounced by me in open court this the 18th day of May, 2020.
                    

       Sd/- S. Arulmurugan,
                Principal Sessions Judge.

 



Crl.M.P. No.1655/2020

18.05.2020

The same petitioner filed two bail

petitions  by  two  different  Advocates

through  mail  and  the  petitions  are

numbered  as  Crl.M.P.No.  1650/2020

and  1655/2020.   Today  this  court

granted bail to the petitioner in the first

application  in  Crl.M.P.No.1650/2020.

Hence  this   petition  is  dismissed  as

infructuous.   

Sd/-
P.S.J.







 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Principal  Sessions Judge.   

  
    Monday,  the 18th day of  May, 2020.

Crl.M.P. Nos. 1656/2020 & 1685/2020

Sheeba W/o. Kumar (A4) ..  Petitioner in Crl.M.P.No. 1656/2020 

P. Rasalraj, S/o.Ponnaiyan (A2) ..  Petitioner in Crl.M.P.No. 1685/2020 

             /Vs./ 

Sub Inspector of Police, 

Marthandam Police Station,

Crime No.512/2020 of Marthandam Police Station

Rep. by P.P. Nagercoil. .. Respondent 

These two petitions are filed by Advocates Thiru L.G. Rajakumar and

Thiru I.Berry respectively, u/s 439 Cr.P.C., praying to grant bail to the petitioner. 

COMMON ORDER 

Perused the petitionS filed by the petitionerS through online and written

objection submitted by the learned Public Prosecutor.  

These two petitions are filed by  different accused, but in same crime

number,.

The petitioners have been charged for the offence u/s 4(1)(g) and  4(1)

(A) of Tamil Nadu Prohibition Act.

The case of prosecution is  that on  23.04.2020 at about 13.30 hours, on

getting secret informant, the respondent police along with his police party proceeded



to the house of A2 at Nattalam and searched the house, they found one streel vessel

filled with arrack  ooral.   Hence the charge.

The learned counsel for the petitioner in Crl.M.P. No.1656/2020 stated in

the  petition  filed  through  online  that  the  petitioner  is  innocent  and  she  has  no

knowledge  about  the  alleged  offence   and  she  is  under  judicial  custody  from

23.04.2020 and the earlier bail petition in Crl.M.P.No.1519/2020 was dismissed by

this court on 05.05.2020 and prayed for bail to the petitioner. 

It is stated in the petition in Crl.M.P. No.1685/2020 that the petitioner is

innocent and he is an ex-service man and he is a heart patient.  He is not having any

previous antecedents and he is under judicial custody from  23.04.2020 and he is

ready to abide by any condition  and prayed for bail to the petitioner. 

 The learned Public Prosecutor stated in the written objection that the  co-

accused A3, who is the husband of the petitioner in Crl.M.P.No.1656/2020 is still

absconding. The accused persons are having specific overt act of  illicit preparation of

10 litres of raw arrack and 1 lt of arrack and the chemical report not yet received.

Moreover the petitioners have been arrested only on 23.04.2020 and it is too early to

consider these applications.   Earlier applications  for A2 and A4 were dismissed only

on 11.05.2020 and 05.05.2020  and there is  no change in circumstances.  Despite

having plenty of alcohol rehabilitation  centres, we were not able to achieve 100%

results.  But this lock down has proved to be  the best rehabilitating mechanism to

retrieve those  people to lead a peaceful life.   The present scenario   had facilitated

the  people  to  recover  by  themselves,  which  in  turn   have  brought  happiness  to

thousands of families.  But in this circumstance, adherence to such criminal activities



are  highly  condemnable  and must  be  curbed.   Now that  since  such  crimes have

increased, the same must be curbed  at the earlier point of time in order to ensure the

interest of the    general public and also there is possibility for further occurrence and

he has serious serious objection to grant bail to the petitioner  in both petitions.

   Considering the fact  that  the petitioner/accused in both petitions is in

judicial custody for 25 days, by this time the investigation of this case would have

been completed,  this court is inclined to grant interim bail to the petitioner in both

the petitions on execution of his own bond with direction that after release from the

jail, the petitioner in both the  petitions shall move regular bail within a period of 30

days from the date of his release.

In the result,  the petitioner in both  petitions is ordered to be released on

interim bail on his executing an own bond for a sum of Rs.10,000/- each and after

release from the jail, the petitioner in both petitions has to apply regular bail within a

period of 30 days and accordingly  both petitions are  allowed.  

Pronounced by me in open court this the  18th  day of  May, 2020.
                    

           Sd/ S. Arulmurugan
                Principal Sessions Judge.

To 
The Judicial Magistrate No.I, Kuzhithurai.
The Sub  Inspector of Police, Marthandam Police Station.
The Superintendent, District Jail, Nagercoil.
The counsel for the petitioner in both petitions.
 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
              Principal  Sessions Judge.   

       Monday the 18th  day of April, 2020.

Crl.M.P. No.1659/2020

Soloman @ Anandha Soloman (A1)

S/o Ravi Alivar Dass   .. Petitioner

             /Vs./

 

Sub Inspector of Police, 

Thiruvattar Police Station,

Crime No. 147/2020 of Thiruvattar Police Station.

Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  filed  by  Advocate  Thiru   M.  Vijayakumar,  u/s  438

Cr.P.C., praying to grant anticipatory bail to the petitioner. 

 ORDER 

Perused the petition filed through online and written submission of the

learned Public Prosecutor.  

The petitioner/accused has been charged u/s 147, 148, 341, 294(b),  323,

324, 427, 307 and 506(ii)  IPC.

The case of prosecution is that on 05.04.2020 at about 8.00 P.M. due to

previous enmity the petitioner  and others wrongfully restrained the informant by

using filthy words and caused injury and thereby threatened the informant. Hence the

charge.



The learned counsel for the petitioner stated in the petition  filed through

online that the  petitioner is innocent and he has no previous cases and the earlier

anticipatory bail petition  was dismissed by this courtl on 08.05.2020 and prayed for

anticipatory  bail to the petitioner.

The learned Public Prosecutor  submitted the written objection and stated

that totally there are 6 accused persons  and the present  petitioner is A1.  While

parking  the  two  wheeler,  the  defacto  complainant  and  the  accused  persons

encountered  a  commotion  and  the  accused  persons  have  assaulted  the  defacto

complainant with knife and aruval on his back and they had also caused damage to

the two wheeler worth about Rs.8,000/-. Even though the injured has been discharged

from the hospital and he has serious objection to grant bail to the petitioner.

   Considering the heinous nature of the offence alleged to be committed

by  the petitioner/accused and one of the offences alleged to be committed by the

petitioner/accused  is   attempt   to  commit  murder  and  there  is  no  change  in

circumstances  from  the   dismissal  of  the  earlier  application  in  Crl.M.P.No.

1442/2020, dated: 08.05.2020,  this court is not inclined to grant anticipatory bail to

the petitioner.   Hence this petition is dismissed.

In the result, this petition is dismissed.

Pronounced by me in open court this the 18th day of May, 2020.

                    
       Sd/- S. Arulmurugan,

                Principal Sessions Judge.

 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
              Principal  Sessions Judge.   

       Monday the 18th day of May, 2020.

Crl.M.P. No.1669/2020

Muthu @ Vairamuthu,  S/o. Prakasam (A3 ..Petitioner  

             /Vs./ 

Inspector of Police, 
Boothapandy  Police Station,
Crime No. 1/2020 of Boothapandy Police Station.
Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru A. Ariharan, u/s 439 Cr.P.C.,

praying to grant bail to the petitioner. 

    ORDER

Perused the petition filed through online and written submission filed by

the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 294(b), 302, 307,

323, 324, 341, 342 and  506(ii) IPC.

The case of the prosecution is that on 31.12.2019 at about 10.00 P.M. the

petitioner had restrained the informant and caused injury to the informant and not

allowed the informant to save the deceased.

The learned counsel for the petitioner stated in the petition filed through

online that the petitioner is innocent and  he did not commit any offence and he is

under judicial custody from 09.03.2020 and the second bail petition in Crl.M.P.No.



1475/2020  and   dismissed by this court on 30.04.2020.  The petitioner  is ready to

abide by any condition and prayed for  bail to the petitioner. 

 The learned Public Prosecutor submitted written objection stating that

the petitioner is A3 and  he has been arrested on 09.03.2020.  It  is  a very brutal

murder which took place due to resentfulness of having been obstructed to meet 1 st

accused's lover.  A3 and A4 are friends of A1 and the petitioner is having a major role

in the said occurrence.  In the event of allowing this application, there is a possibility

for the accused to abscond and the investigation of the case is not yet over and the

earlier  application  in  Crl.M.P.No.  1549/2020  was  dismissed  by  this  court  on

07.05.2020 and there is no change in circumstances  and he has serious objection to

grant bail to the petitioner.

   Considering the heinous nature of the offence alleged to be committed

by the petitioner/accused and also considering the objection of the learned Public

Prosecutor that the investigation  is yet to be completed and there is no change in

circumstances  from  the   dismissal  of  the  earlier  bail  application  in

Crl.M.P.No.1549/2020, dated: 07.05.2020, this court is not inclined to grant bail to

the petitioner.  Hence this application is dismissed.

In the result,  this  petition is  dismissed.

Pronounced by me in open court this the 18th day of May, 2020.

                   Sd/- S. Arulmurugan,
                Principal Sessions Judge.

 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,
              Principal  Sessions Judge.   

       Monday the 18th  day of April, 2020.

Crl.M.P. No.1671/2020

Ferosekan @ Mohamad Ferosekan 
S/o. Sahul Hameed (A6) ..Petitioner 

             /Vs./ 

Inspector of Police, 
Thiruvattar  Police Station,
Crime No.147/2020  of Thiruvattar Police Station.
Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru M. Vijayakumar, u/s 439 Cr.P.C.,

praying to grant bail to the petitioner. 

 ORDER 

Perused the petition filed through online and written objection of  the

learned Public Prosecutor.  

The  petitioner  has  been  charged  for  the  offence  u/s  147,  148,  341,

294(b), 323, 324, 427, 307 and 506(ii) of IPC.

The case of the prosecution is that on 05.04.2020, the petitioner along

with  other  accused  unlawfully  assembled  together  and  restrained  the  defacto

complainant by abusing him in filthy language and assaulted him and threatened him.

 The learned counsel for the petitioner stated in the petition filed through

online that the petitioner is innocent and he has been falsely implicated in this case.

The  respondent  police  arrested  the  petitioner  on  28.04.2020   and  he  was  not



remanded and  kept in illegal custody and on 29.04.2020 the petitioner's father filed

the  complaint against the respondent through online  and after the six days of illegal

custody the petitioner was remanded on 03.05.2020 and at the time of remand the

Judicial Magistrate found the accused person sustained injuries and the earlier bail

application in Crl.M.P.No. 1570/2020 was dismissed on 11.05.2020  and he is ready

to abide by any condition and prayed for  bail to the petitioner. 

 The learned Public Prosecutor  submitted the written objection and stated

that totally there are 6 accused persons  and the present  petitioner is A4.  While

parking  the  two  wheeler,  the  defacto  complainant  and  the  accused  persons

encountered  a  commotion  and  the  accused  persons  have  assaulted  the  defacto

complainant with knife and aruval on his back and they had also caused damage to

the  two wheeler  worth  about  Rs.8,000/-.   Earlier  bail  application  in  Crl.M.P.No.

1570/2020 was dismissed only on 11.05.2020 and there is no change in circumstances

and as far as A6 is concerned, he is having 7 previous cases including one POCSO

case and due to previous antecedents the police officials were constrained to maintain

rowdy  history  sheet  as  HS  No.7/2018  and  even  though  the  injured  has  been

discharged  from  the  hospital  and  he  has  serious  objection  to  grant  bail  to  the

petitioner.

   Considering the heinous nature of the offences alleged to be committed

by  the petitioner/accused and one of the offence alleged to be committed by the

petitioner/accused is  attempt to commit murder and he is also having seven previous

cases including one POCSO case  and the police officials are maintaining a history

sheet  against him in HS No.7/2018, though the pendency of the previous cases are



not a ground to refuse  bail to the petitioner/accused, considering the heinous  nature

of  the offence  alleged to  be committed by the petitioner/accused and there  is  no

change in circumstances from the  dismissal of the earlier application in Crl.M.P.No.

1570/2020, dated: 11.05.2020,  this court is not inclined to grant bail to the petitioner.

Hence this petition is dismissed.

In the result,  this petition is dismissed.

Pronounced by me in open court this the 18th day of May, 2020.

                    
       Sd/- S. Arulmurugan,

                Principal Sessions Judge.

 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.
Present :    Thiru  S. Arulmurugan, B.A., B.L.,
              Principal  Sessions Judge. 

    
Monday the 18th  day of  May, 2020.

        Crl.M.P. No. 1672/2020 

Udaya Prakash,  S/o. Kochappan Pilla                     .. Petitioner

                /Vs./ 

Sub Inspector of Police, 
Arumanai  Police Station,
Crime No. 340/2020 of Arumanai Police Station,
Rep. by P.P. Nagercoil.  .. Respondent 

This  petition   is   filed  by  Advocate  Thiru  V.  Balaji  Rajaram,  u/s  439

Cr.P.C., praying to grant bail to the petitioner. 

 ORDER

Perused the petition filed by the petitioner through online and written

objection submitted by the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s  294(b), 323, 506(ii)

IPC and Section 4 of Women Harassment Act.

 The  case  of  the  prosecution  is  that  the   petitioner   abused  in  filthy

words , assaulted the defacto complainant, caused injuries and threatened her.  Hence

the charge.

The learned counsel for the petitioner stated in the petition filed through

online that the petitioner is innocent and he is no way connected with the alleged

occurrence and he is in judicial custody  from 12.05.2020 and the offence u/s 506(ii)

IPC alone is non bailable and he is ready to abide by any condition and prayed for



bail to the petitioner.

 The learned Public Prosecutor stated in the written objection that  the

accused person was arrested only on 12.05.2020 and it is too early to consider this

application and the injured person was treated as out patient.

   Considering the fact that the  injured person was treated as out patient

and  also  considering  the  nature  of  the  offence  alleged  to  be  committed  by  the

petitioner/accused and also considering the judicial custody of the petitioner/ accused

for six days,  this court is inclined to grant interim bail to the petitioner on execution

of his own bond with direction that after his release from the jail, the petitioner shall

move regular bail within a period of 30 days from the date of his release.

In the result,  the petitioner is ordered to be released on interim bail on

his executing an own bond for a sum of Rs.10,000/- and after his release from the jail,

he has to apply regular bail within a period of 30 days  and accordingly  this  petition

is  allowed.  

Pronounced by me in open court this the 18th day of May, 2020.

                    
       Sd/- S. Arulmurugan,

                Principal Sessions Judge.

To 
The Judicial Magistrate No.I, Kuzhithurai.
The Sub Inspector of Police, Arumanai Police Station.
The Superintendent, District Jail, Nagercoil.
The counsel for the petitioner.
 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.
Present :    Thiru  S. Arulmurugan, B.A., B.L.,             

        Principal  Sessions Judge.     

  Monday,  the 18th  day of  May, 2020.

   Crl.M.P. No.1674/2020

Shek Musthapa S/o. Shekkulam Mohamad .. Petitioner  

             /Vs./ 

Sub Inspector of Police, 
Kottar  Police Station,
Crime No.400/2019 of Kottar  Police Station.
Rep. by P.P. Nagercoil. .. Respondent 

This  petition is filed by Advocate Thiru K.S.  Palani,  u/s 439 Cr.P.C.,

praying to grant bail to the petitioner. 

 ORDER 

Perused the petition and written submission submitted by the learned

Public Prosecutor.  

The petitioner has been charged for the offence u/s 381 of IPC.

The case of the prosecution is that the defacto complainant handed over

35 sovereign of gold chain to his servant (i.e.) accused for polishing the chain on

22.09.2019,  but  the  accused  took  the  chain  and  went  to  his  native  place,  the

complainant went there and asked to return back the chain, he refused.   Hence the

charge.

 The  learned  counsel  for  the  petitioner  stated  in  the  petition  that  the

petitioner  is  A1  and he was arrested  on  20.03.2020 and the  case property was

already recovered from the accused and the investigation also completed  and the

petitioner  is ready to abide by any condition and prayed for  bail to the petitioner. 



 The learned Public Prosecutor  submitted the written objection and stated

that the present petitioner is A1 and all the three accused persons hails from West

Bengal and A1 was arrested on 20.03.2020 and A2 and A3 are still absconding and

the accused persons have involved in theft of 35 sovereigns of gold worth Rs.7 lakhs

and out of 35 sovereigns, only 20 sovereigns has been recovered and the investigation

is under premature stage and also there is possibility for the accused person to evade

from trial,  in  the  guise  of  migrant  in  Tamil  Nadu  and  the  earlier  application  in

Crl.M.P.No. 1536/2020 has been dismissed  on 07.05.2020 and there is no change in

circumstances and he has serious serious objection to grant bail to the petitioner.

   Considering the fact that the petitioner/accused hails from West Bengal

and also considering the fact that A2 and A3 are still absconding and only a part of

the property has been recovered and the investigation is under premature stage and

there is no change in circumstances from the dismissal of the earlier bail application

in Crl.M.P.No. 1536/2020 dated 07.05.2020, this court is not inclined to grant bail to

the petitioner/accused. Hence this petition is dismissed.

In the result, this petition is dismissed.

Pronounced by me in open court this the 18th day of May, 2020.

        Sd/- S. Arulmurugan,
              Principal Sessions Judge.

 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Principal  Sessions Judge.   

  
    Monday,  the 18th day of  May, 2020.

Crl.M.P. No. 1675/2020

M. Rajesh, S/o Rajamani ..Petitioner  

             /Vs./ 

Sub Inspector of Police, 

Prohibition Enforcement Wing, Thuckalay,

Crime No.  247/2020 of P.E.W. Thuckalay,

Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru A. Krishnan, u/s 439 Cr.P.C.,

praying to grant bail to the petitioner. 

 ORDER 

Perused the petition filed by the petitioner through online and written objection

submitted by the learned Public Prosecutor.  

The petitioners have been charged for the offence u/s 4(1)(A)  of Tamil Nadu

Prohibition Act.

The case of  prosecution is  that  on 10.05.2020 the petitioner  manufactured

illicit arrack.

 The learned counsel for the petitioner stated in the petition filed through online

that the petitioner is innocent and he has not committed any offence and he has been

falsely implicated in this case and he is under judicial custody from 10.05.2020 and

he is ready to abide by any condition and prayed for  bail to the petitioner. 

 The learned Public Prosecutor stated in the written objection that  the



accused person has involved in illicit possession of 2 lts of arrack.  7 lts of raw arrack

and the investigation is in the premature stage.   Moreover the petitioner has been

arrested only on 10.05.2020 and it is too early to consider this application.  Despite

having plenty of alcohol rehabilitation  centres, we were not able to achieve 100%

results.  But this lock down has proved to be  the best rehabilitating mechanism to

retrieve those  people to lead a peaceful life.   The present scenario  had facilitated

the  people  to  recover  by  themselves,  which  in  turn   have  brought  happiness  to

thousands of families.  But in this circumstance, adherence to such criminal activities

are  highly  condemnable  and  must  be  curbed.  Now  that  since  such  crimes  have

increased, the same must be curbed  at the earlier point of time in order to ensure the

interest of the    general public and also there is possibility for further occurrence and

he has serious serious objection to grant bail to the petitioner.

Considering the fact that the petitioner is under judicial custody  for 9

days and  also considering the  fact that at the present scenario of corona outbreak

and when all the TASMC shops were closed by the  Government, the offence alleged

to be committed by the petitioner is quite dangerous to the life of the people  and the

alleged criminal activities of the petitioner/accused is highly condemnable,  this court

is  not  inclined to  grant  bail  to  the petitioner  at  this  stage.  Hence  this  petition  is

dismissed.

In the result, this petition is dismissed.

Pronounced by me in open court this the 18th day of  May, 2020.

       Sd/ S. Arulmurugan
              Principal Sessions Judge.



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Principal  Sessions Judge.   

  
        Monday,  the 18th  day of  May, 2020.

   Crl.M.P. No.1652 and 1676/2020

R. Ratheesh S/o. Rajendran ..Petitioner in Crl.M.P. No.1652/2020

Selvin S/o. Durairaj .. Petitioner in Crl.M.P. No.1676/2020

             /Vs./ 

Inspector of Police, 

Vadasery  Police Station,

Crime No.372/2019 of Vadasery Police Station.

Rep. by P.P. Nagercoil. .. Respondent 

These two petitions are filed by Advocate Tvl. T. Praveen Kumar and

N.Jeyakumar respectively u/s 439 Cr.P.C., praying to grant bail to the petitioner in

both the petitions. 

 COMMON ORDER 

Perused  the  petition  and  written  objection  of  the  learned  Public

Prosecutor filed through online.  

These two petitions filed by different  accused,  but  in the same crime

number.

The petitioners have been charged for the offence u/s  341,  324, 392 of

IPC.

The case of the prosecution is that on 24.11.2019 at about 10.45, while



the informant case at Kanniyankulam 4 ways road,  the petitioner along with other

accused robbed Rs.80,000/- and 2 gold ring and one motor cycle from the informant

and threatened him.  Hence the charge.

 The learned counsel for the petitioner in Crl.M.P. No.1652/2020 stated in

the petition filed through online that based on the confession,  the petitioner  was

implicated in this case as an accused and he was arrested on 01.12.2019 and he is

judicial custody for 141 days and the detention was revoked and prayed for bail to the

petitioner. 

It is stated in the petition in Crl.M.P. No.1676/2020 that A1 was already

arrested and released on bail  and the property were recovered from him and this

petitioner has been  implicated through the confession of A1 in this case and he was

arrested on 09.05.2020 and is in judicial custody from that date onwards and prayed

for  bail to the petitioner. 

 The learned Public Prosecutor  submitted the written objection and stated

that  the petitioners are A3 and A7 respectively and A3 was  arrested on 11.12.2019

and A7 was  arrested only on 09.05.2020.  As far  as  this  case is  concerned,  the

accused persons had not just restrained the defacto complainant and attacked him

with iron rod, but also had robbed two gold rings, one silver ring, one bike and cash

Rs.80,000/-, total worth Rs.1,20,000/- .  Other than bike, no other property has been

recovered and A3 is having five previous cases and A7 is having two previous cases

and  considering the antecedents of the accused persons, he has serious objection to

grant bail to the petitioner in both the petitions.

   Considering the heinous nature of the offence alleged to be committed



by the petitioners and also considering the fact that the  stolen properties yet to be

recovered and also considering the previous antecedents of the petitioners, this court

is not inclined to grant bail to the petitioners/accused in both petitions.  Hence both

petition are dismissed.

In the result, both bail petitions are dismissed.  

Pronounced by me in open court this the 18th day of  May, 2020.

        Sd/- S. Arulmurugan,
              Principal Sessions Judge.



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.
Present :    Thiru  S. Arulmurugan, B.A., B.L.,             

        Principal  Sessions Judge.     

  Monday,  the 18th  day of  May, 2020.

   Crl.M.P. No.1677/2020

Selvam,  S/o. Murugan @ Katta Boss .. Petitioner  

             /Vs./ 

Inspector of Police, 
Vadasery  Police Station,
Crime No. 341/2020 of Vadasery  Police Station.
Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru N. Jeyakumar, u/s 439 Cr.P.C.,

praying to grant bail to the petitioner. 

 ORDER 

Perused the petition and written submission submitted by the learned

Public Prosecutor.  

The petitioner has been charged for the offence u/s  392 and 427 of IPC.

The  case  of  the  prosecution  is  that   on  08.05.2020  at  3.30P.M.  the

petitioner along with  three other co-accused robbed two empty gas cylinders worth

Rs.4,800/- from the informant and caused damage to his Tata Ace Mini Tempo when

he was delivering gtas cylinders at Puthery Bus stop and they threatened the life of

the informant. Hence the charge.

 The  learned  counsel  for  the  petitioner  stated  in  the  petition  that  the

petitioner is innocent and   he is no way connected with the alleged occurrence and  it

is a put up case and he is under judicial custody from 09.05.2020 and he is ready to

abide by any condition and prayed for  bail to the petitioner. 



 The learned Public Prosecutor  submitted the written objection and stated

that  the  present  petitioner  is  A1  and  the  defacto  complainant  is  employed  in

delivering  gas  cylinders.   Since  the  defacto  complainant  questioned  the  accused

persons for taking the empty gas cylinder, the accused persons had damaged the front

glass of his mini truck worth Rs.8,000/- and had robbed two empty gas cylinders

worth Rs.4,800/-. The petitioner is having eight previous cases and the investigation

is in premature stage.  A4 is still absconding and the petitioner has been arrested only

on 09.05.2020 and it is too early to consider this application.

   Considering the  heinous nature of the offence alleged to be committed

by the petitioner/accused and also considering the fact that the petitioner/accused is

having eight previous cases and the investigation is in the premature stage, this court

is not inclined to grant bail to the petitioner/accused. Hence this petition is dismissed.

In the result, this petition is dismissed.

Pronounced by me in open court this the 18th day of May, 2020.

        Sd/- S. Arulmurugan,
              Principal Sessions Judge.

 



       In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.
Present :    Thiru  S. Arulmurugan, B.A., B.L.,
               Principal  Sessions Judge.   

  
Monday the 18th  day of  May, 2020.

     Crl.M.P. Nos.1678/2020,  1680/2020 and 1684/2020

S. Krishnan @ Akash,

S/o. Satheesh Kumar : Petitioner in Crl.M.P. No.1678/2020

S. Sudalaimony @ Mony,

S/o. Shanmugasundaram : Petitioner in Crl.M.P. No.1680/2020

P. Ebin Nayagam @  Dyson,

S/o Pushpanayagam. : Petitioner in Crl.M.P.No. 1684/2020

            /Vs./ 

Sub Inspector of Police, 

Crime No.203/2020 of Colachel Police Station.

Crime No.206/2020 of Colachel Police Station.

Crime No.207/2020 of Colachel Police Station.

Crime No.208/2020 of Colachel Police Station.

Crime No.209/2020 of Colachel Police Station.

Crime No.210/2020 of Colachel Police Station.

Rep. by P.P. Nagercoil. .. Respondent 

These  three  petitions  are  submitted  by  the  accused  through

Superintendent, Borstal School, Nanguneri  u/s 439 Cr.P.C. praying to grant bail to

the petitioner in all the three petitions. 



            COMMON ORDER

Perused  the  petitions  and  written  submission  of  the  learned  Public

Prosecutor.

These three petitions are filed by the different accused, but in the same

crime numbers.

The petitioners have been charged for the offence u/s 457, 380 IPC in

crime No. 203/2020 and for the offence u/s 379 IPC in 206/2020  and for the offence

u/s 457, 380 IPC in 207/2020  and for the offence u/s 379 IPC in 208/2020 and for

the offence u/s 457, 380 IPC in 209/2020 and for the offence u/s 379 IPC in 210/2020

of Colachel Police Station.

The  petitioner  in  all  the  petitions  submitted  that  they  are  in  judicial

custody from 17.04.2020 and they are ready to abide by any condition and prayed for

bail to them. 

 The learned Public Prosecutor  stated in  the written objection  that   the

petitioner  in  Crl.M.P.No.1678/2020  is  A1,  Crl.M.P.No.  1680/2020  is  A3  and

Crl.M.P.No.1684/2020 is A4.  A1 has involved in eleven  criminal cases and A3 and

A4  has  involved  in  six  cases  and  the  accused  persons  have  been  arrested  on

17.04.2020 and the accused persons have involved in several theft cases and all the

occurrence has took place during the lock down period.  In the event of allowing this

application,   there  is  apprehension for  the accused persons to  misuse the present

scenario and indulge in further occurrence and he has serious serious objection to

grant bail to the petitioners.



  Considering the heinous nature of the offence alleged to be committed

by the petitioners/accused and also considering the antecedents  of  the petitioners/

accused, this court is not inclined to grant bail to the petitioner/accused in all the

petitions.  Hence all  petitions are dismissed.

In the result, all the bail petitions are dismissed.  

Pronounced by me in open court this the  18th  day of  May, 2020.
                    

Sd/ S. Arulmurugan,
                Principal Sessions Judge.

To 
The Superintendent, Borstal School, Nanguneri.



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,          
                Principal  Sessions Judge.   

  
       Monday,  the 18th day of  May, 2020.

Crl.M.P. No. 1679/2020

S. Jayakumar, S/o Sivananthan ..Petitioner 

             /Vs./ 

Sub Inspector of Police, 
Arumanai  Police Station,
Crime No. 243/2020 of Arumanai   Police Station.
Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  submitted  by  the  accused  through  Superintendent,

Borstal School, Nanguneri u/s 439 Cr.P.C. praying to grant bail to the petitioner. 

          ORDER

Perused  the  petition  and  written  submission  of  the  learned  Public

Prosecutor.

The petitioner has been charged for the offence u/s  4(1-A) of  TNP Act.

The  petitioner  submitted  that  he  is  under  judicial  custody  from

25.04.2020 and he is ready to abide by any condition and prayed for  bail to him. 

 The learned Public Prosecutor stated in the written objection that  the

the accused person has involved in illicit possession of  arrack and the investigation is

in premature stage.  Moreover the petitioner has been arrested only on 25.04.2020.

and it  is  too  early  to  consider  this  application.  Despite  having  plenty  of  alcohol

rehabilitation  centres, we were not able to achieve 100% results.  But this lock down



has proved to be  the best rehabilitating mechanism to retrieve those  people to lead a

peaceful  life.    The  present  scenario    had  facilitated   the  people  to  recover  by

themselves, which in turn  have brought happiness to thousands of families.  But in

this circumstance, adherence to such criminal activities are highly condemnable and

must be curbed.  Now that since such crimes have increased, the same must be curbed

at the earlier point of time in order to ensure the interest of the    general public and

also there is possibility for further occurrence and he has serious serious objection to

grant bail to the petitioner.

   Considering the fact that the petitioner/accused is under judicial custody

for 22 days, by this time the investigation of this case would have been completed,

this court is inclined to grant interim bail to the petitioner on execution of his own

bond with direction  that  after  his  release  from the  jail,  the  petitioner  shall  move

regular bail within a period of 30 days from the date of his release.

In the result,  the petitioner is ordered to be released on interim bail on

his executing an own bond for a sum of Rs.10,000/- and after his release from the jail,

he has to apply regular bail within a period of 30 days and accordingly  this  petition

is  allowed.  

Pronounced by me in open court this the 18th day of May, 2020.
                    

Sd/ S. Arulmurugan,
                Principal Sessions Judge.

To 
The Judicial Magistrate No.I, Kuzhithurai.
The  Sub Inspector of Police, Arumanai Police Station.
The Superintendent,  Borstal School, Nanguneri.



       In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.
Present :    Thiru  S. Arulmurugan, B.A., B.L.,
               Principal  Sessions Judge.   

  
Monday the 18th  day of  May, 2020.

     Crl.M.P. Nos.1678/2020,  1680/2020 and 1684/2020

S. Krishnan @ Akash,

S/o. Satheesh Kumar : Petitioner in Crl.M.P. No.1678/2020

S. Sudalaimony @ Mony,

S/o. Shanmugasundaram : Petitioner in Crl.M.P. No.1680/2020

P. Ebin Nayagam @  Dyson,

S/o Pushpanayagam. : Petitioner in Crl.M.P.No. 1684/2020

            /Vs./ 

Sub Inspector of Police, 

Crime No.203/2020 of Colachel Police Station.

Crime No.206/2020 of Colachel Police Station.

Crime No.207/2020 of Colachel Police Station.

Crime No.208/2020 of Colachel Police Station.

Crime No.209/2020 of Colachel Police Station.

Crime No.210/2020 of Colachel Police Station.

Rep. by P.P. Nagercoil. .. Respondent 

These  three  petitions  are  submitted  by  the  accused  through

Superintendent, Borstal School, Nanguneri  u/s 439 Cr.P.C. praying to grant bail to

the petitioner in all the three petitions. 



            COMMON ORDER

Perused  the  petitions  and  written  submission  of  the  learned  Public

Prosecutor.

These three petitions are filed by the different accused, but in the same

crime numbers.

The petitioners have been charged for the offence u/s 457, 380 IPC in

crime No. 203/2020 and for the offence u/s 379 IPC in 206/2020  and for the offence

u/s 457, 380 IPC in 207/2020  and for the offence u/s 379 IPC in 208/2020 and for

the offence u/s 457, 380 IPC in 209/2020 and for the offence u/s 379 IPC in 210/2020

of Colachel Police Station.

The  petitioner  in  all  the  petitions  submitted  that  they  are  in  judicial

custody from 17.04.2020 and they are ready to abide by any condition and prayed for

bail to them. 

 The learned Public Prosecutor  stated in  the written objection  that   the

petitioner  in  Crl.M.P.No.1678/2020  is  A1,  Crl.M.P.No.  1680/2020  is  A3  and

Crl.M.P.No.1684/2020 is A4.  A1 has involved in eleven  criminal cases and A3 and

A4  has  involved  in  six  cases  and  the  accused  persons  have  been  arrested  on

17.04.2020 and the accused persons have involved in several theft cases and all the

occurrence has took place during the lock down period.  In the event of allowing this

application,   there  is  apprehension for  the accused persons to  misuse the present

scenario and indulge in further occurrence and he has serious serious objection to

grant bail to the petitioners.



  Considering the heinous nature of the offence alleged to be committed

by the petitioners/accused and also considering the antecedents  of  the petitioners/

accused, this court is not inclined to grant bail to the petitioner/accused in all the

petitions.  Hence all  petitions are dismissed.

In the result, all the bail petitions are dismissed.  

Pronounced by me in open court this the  18th  day of  May, 2020.
                    

Sd/ S. Arulmurugan,
                Principal Sessions Judge.

To 
The Superintendent, Borstal School, Nanguneri.



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.
Present :    Thiru  S. Arulmurugan, B.A., B.L.,             

        Principal  Sessions Judge.     

  Monday,  the 18th  day of  May, 2020.

   Crl.M.P. No.1681/2020

M.  Prakash, S/o. Manikandan .. Petitioner  

             /Vs./ 

Sub Inspector of Police, 
Asaripallam  Police Station,
Crime No.119/2020 and 49/2020 of Asaripallam  Police Station.
Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  submitted  by  the  accused  through  Superintendent,

Borstal School, Nanguneri u/s 439 Cr.P.C. praying to grant bail to the petitioner. 

          ORDER

Perused  the  petition  and  written  submission  of  the  learned  Public

Prosecutor.

The petitioner has been charged for the offence u/s 294(b), 506(i) and

392  IPC in crime No.119/2020  and for  the  offence  u/s  379 IPC in Crime No.

49/2020 of Asaripallam Police Station

The  petitioner  submitted  that  he  is  under  judicial  custody  from

25.04.2020 and he is ready to abide by any condition and prayed for  bail to him. 

 The learned Public Prosecutor stated in the written objection that this

application is for same accused person, who has involved in two different cases in

Crime No.  119/2020and  49/2020 of  Asaripallam police  Station.  As  far  as  Cr.No.

119/2020  is  concerned  the  petitioner  along  with  two  other  accused  persons  had



restrained the defacto complainant,  robbed his  mobile  worth Rs.20,000/-  and had

threatened him and A2 is still absconding and property has not yet been recovered.

As far as Crime No.49/2020 is concerned the petitioner along with two other accused

persons had involved in committing theft of 12 hens.  Apart from  that the accused

person is having 14 other previous cases. Moreover taking advantage of the present

situation there is a possibility for the accused person to indulge in further occurrence

and he has serious serious objection to grant bail to the petitioner.

   Considering the fact that the 2nd accused is still absconding and property

yet to be recovered and the petitioner is having 14 other other previous cases and also

considering the nature of the offence committed by the petitioner and the antecedents

of  the petitioner,  this  court  is  not  inclined to grant  bail  to  the petitioner/accused.

Hence this petition is dismissed.

In the result, this petition is dismissed.

Pronounced by me in open court this the 18th day of May, 2020.

        Sd/- S. Arulmurugan,
              Principal Sessions Judge.

To
The Superintendent, Borstal School, Nanguneri.



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,          
                Principal  Sessions Judge.   

  
       Monday,  the 18th day of  May, 2020.

Crl.M.P. No. 1682/2020

S. Thangathurai, S/o Selvamoni ..Petitioner 

             /Vs./ 

Sub Inspector of Police, 
Thuckalay  Police Station,
Crime No. 415/2020 of Thuckalay   Police Station.
Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  submitted  by  the  accused  through  Superintendent,

Borstal School, Nanguneri u/s 439 Cr.P.C. praying to grant bail to the petitioner. 

          ORDER

Perused  the  petition  and  written  submission  of  the  learned  Public

Prosecutor.

The petitioner has been charged for the offence u/s  4(1-A) of  TNP Act.

The  petitioner  submitted  that  he  is  under  judicial  custody  from

18.04.2020 and he is ready to abide by any condition and prayed for  bail to him. 

 The learned Public Prosecutor stated in the written objection that  the

the accused person has involved in illicit preparation and possession of  arrack and

the investigation is in premature stage.  Moreover the petitioner has been arrested

only on 18.04.2020.  Despite having plenty of alcohol rehabilitation  centres, we were

not able to achieve 100% results.   But this lock down has proved to be  the best



rehabilitating  mechanism to  retrieve  those   people  to  lead  a  peaceful  life.    The

present scenario   had facilitated  the people to recover by themselves, which in turn

have brought happiness to thousands of families.  But in this circumstance, adherence

to such criminal activities are highly condemnable and must be curbed.  Now that

since such crimes have increased, the same must be curbed  at the earlier point of

time in order to ensure the interest of the    general public and also there is possibility

for  further  occurrence  and  he  has  serious  serious  objection  to  grant  bail  to  the

petitioner.

   Considering the fact that the petitioner/accused is under judicial custody

for 29 days, by this time the investigation of this case would have been completed,

this court is inclined to grant interim bail to the petitioner on execution of his own

bond with direction  that  after  his  release  from the  jail,  the  petitioner  shall  move

regular bail within a period of 30 days from the date of his release.

In the result,  the petitioner is ordered to be released on interim bail on

his executing an own bond for a sum of Rs.10,000/- and after his release from the jail,

he has to apply regular bail within a period of 30 days and accordingly  this  petition

is  allowed.  

Pronounced by me in open court this the 18th day of May, 2020.
                    

Sd/ S. Arulmurugan,
                Principal Sessions Judge.

To 
The Judicial Magistrate No.I, Padmanabhapuram.
The  Sub Inspector of Police, Thuckalay Police Station.
The Superintendent,  Borstal School, Nanguneri.



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.
Present :    Thiru  S. Arulmurugan, B.A., B.L.,          
                Principal  Sessions Judge.   

  
       Monday,  the 18th day of  May, 2020.

Crl.M.P. No. 1683/2020

Jayakumar ..Petitioner 

             /Vs./ 

Sub Inspector of Police, 
Kaliyakkavilai  Police Station,
Crime No. 188/2020 of Kaliyakkavilai   Police Station.
Rep. by P.P. Nagercoil. .. Respondent 

This  petition  is  submitted  by  the  accused  through  Superintendent,
Borstal School, Nanguneri u/s 439 Cr.P.C. praying to grant bail to the petitioner. 

          ORDER

Perused  the  petition  and  written  submission  of  the  learned  Public

Prosecutor.

The petitioner has been charged for the offence u/s  4(1-A) and 4(1)(g)

of  TNP Act.

The  petitioner  submitted  that  he  is  under  judicial  custody  from

27.04.2020 and he is ready to abide by any condition and prayed for  bail to him. 

 The learned Public Prosecutor stated in the written objection that  the

the accused person has involved in illicit preparation and possession of  raw arrack

for commercial purpose and the investigation is in premature stage.  Moreover the

petitioner has been arrested only on 27.04.2020 and it is too early to consider this

application.  Despite having plenty of alcohol rehabilitation  centres, we were not



able  to  achieve  100%  results.   But  this  lock  down  has  proved  to  be   the  best

rehabilitating  mechanism to  retrieve  those   people  to  lead  a  peaceful  life.    The

present scenario   had facilitated  the people to recover by themselves, which in turn

have brought happiness to thousands of families.  But in this circumstance, adherence

to such criminal activities are highly condemnable and must be curbed.  Now that

since such crimes have increased, the same must be curbed  at the earlier point of

time in order to ensure the interest of the    general public and also there is possibility

for  further  occurrence  and  he  has  serious  serious  objection  to  grant  bail  to  the

petitioner.

   Considering the fact that the petitioner/accused is under judicial custody

for 21 days, by this time the investigation of this case would have been completed,

this court is inclined to grant interim bail to the petitioner on execution of his own

bond with direction  that  after  his  release  from the  jail,  the  petitioner  shall  move

regular bail within a period of 30 days from the date of his release.

In the result,  the petitioner is ordered to be released on interim bail on

his executing an own bond for a sum of Rs.10,000/- and after his release from the jail,

he has to apply regular bail within a period of 30 days and accordingly  this  petition

is  allowed.  

Pronounced by me in open court this the 18th day of May, 2020.
                    

Sd/ S. Arulmurugan,
                Principal Sessions Judge.

To 
The Judicial Magistrate No.I, Kuzhithurai.
The  Sub Inspector of Police, Kaliyakkavilai Police Station.
The Superintendent,  Borstal School, Nanguneri.





       In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.
Present :    Thiru  S. Arulmurugan, B.A., B.L.,
               Principal  Sessions Judge.   

  
Monday the 18th  day of  May, 2020.

     Crl.M.P. Nos.1678/2020,  1680/2020 and 1684/2020

S. Krishnan @ Akash,

S/o. Satheesh Kumar : Petitioner in Crl.M.P. No.1678/2020

S. Sudalaimony @ Mony,

S/o. Shanmugasundaram : Petitioner in Crl.M.P. No.1680/2020

P. Ebin Nayagam @  Dyson,

S/o Pushpanayagam. : Petitioner in Crl.M.P.No. 1684/2020

            /Vs./ 

Sub Inspector of Police, 

Crime No.203/2020 of Colachel Police Station.

Crime No.206/2020 of Colachel Police Station.

Crime No.207/2020 of Colachel Police Station.

Crime No.208/2020 of Colachel Police Station.

Crime No.209/2020 of Colachel Police Station.

Crime No.210/2020 of Colachel Police Station.

Rep. by P.P. Nagercoil. .. Respondent 

These  three  petitions  are  submitted  by  the  accused  through

Superintendent, Borstal School, Nanguneri  u/s 439 Cr.P.C. praying to grant bail to

the petitioner in all the three petitions. 



            COMMON ORDER

Perused  the  petitions  and  written  submission  of  the  learned  Public

Prosecutor.

These three petitions are filed by the different accused, but in the same

crime numbers.

The petitioners have been charged for the offence u/s 457, 380 IPC in

crime No. 203/2020 and for the offence u/s 379 IPC in 206/2020  and for the offence

u/s 457, 380 IPC in 207/2020  and for the offence u/s 379 IPC in 208/2020 and for

the offence u/s 457, 380 IPC in 209/2020 and for the offence u/s 379 IPC in 210/2020

of Colachel Police Station.

The  petitioner  in  all  the  petitions  submitted  that  they  are  in  judicial

custody from 17.04.2020 and they are ready to abide by any condition and prayed for

bail to them. 

 The learned Public Prosecutor  stated in  the written objection  that   the

petitioner  in  Crl.M.P.No.1678/2020  is  A1,  Crl.M.P.No.  1680/2020  is  A3  and

Crl.M.P.No.1684/2020 is A4.  A1 has involved in eleven  criminal cases and A3 and

A4  has  involved  in  six  cases  and  the  accused  persons  have  been  arrested  on

17.04.2020 and the accused persons have involved in several theft cases and all the

occurrence has took place during the lock down period.  In the event of allowing this

application,   there  is  apprehension for  the accused persons to  misuse the present

scenario and indulge in further occurrence and he has serious serious objection to

grant bail to the petitioners.



  Considering the heinous nature of the offence alleged to be committed

by the petitioners/accused and also considering the antecedents  of  the petitioners/

accused, this court is not inclined to grant bail to the petitioner/accused in all the

petitions.  Hence all  petitions are dismissed.

In the result, all the bail petitions are dismissed.  

Pronounced by me in open court this the  18th  day of  May, 2020.
                    

Sd/ S. Arulmurugan,
                Principal Sessions Judge.

To 
The Superintendent, Borstal School, Nanguneri.



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Principal  Sessions Judge.   

  
    Monday,  the 18th day of  May, 2020.

Crl.M.P. Nos. 1656/2020 & 1685/2020

Sheeba W/o. Kumar (A4) ..  Petitioner in Crl.M.P.No. 1656/2020 

P. Rasalraj, S/o.Ponnaiyan (A2) ..  Petitioner in Crl.M.P.No. 1685/2020 

             /Vs./ 

Sub Inspector of Police, 

Marthandam Police Station,

Crime No.512/2020 of Marthandam Police Station

Rep. by P.P. Nagercoil. .. Respondent 

These two petitions are filed by Advocates Thiru L.G. Rajakumar and

Thiru I.Berry respectively, u/s 439 Cr.P.C., praying to grant bail to the petitioner. 

COMMON ORDER 

Perused the petitionS filed by the petitionerS through online and written

objection submitted by the learned Public Prosecutor.  

These two petitions are filed by  different accused, but in same crime

number,.

The petitioners have been charged for the offence u/s 4(1)(g) and  4(1)

(A) of Tamil Nadu Prohibition Act.

The case of prosecution is  that on  23.04.2020 at about 13.30 hours, on

getting secret informant, the respondent police along with his police party proceeded



to the house of A2 at Nattalam and searched the house, they found one streel vessel

filled with arrack  ooral.   Hence the charge.

The learned counsel for the petitioner in Crl.M.P. No.1656/2020 stated in

the  petition  filed  through  online  that  the  petitioner  is  innocent  and  she  has  no

knowledge  about  the  alleged  offence   and  she  is  under  judicial  custody  from

23.04.2020 and the earlier bail petition in Crl.M.P.No.1519/2020 was dismissed by

this court on 05.05.2020 and prayed for bail to the petitioner. 

It is stated in the petition in Crl.M.P. No.1685/2020 that the petitioner is

innocent and he is an ex-service man and he is a heart patient.  He is not having any

previous antecedents and he is under judicial custody from  23.04.2020 and he is

ready to abide by any condition  and prayed for bail to the petitioner. 

 The learned Public Prosecutor stated in the written objection that the  co-

accused A3, who is the husband of the petitioner in Crl.M.P.No.1656/2020 is still

absconding. The accused persons are having specific overt act of  illicit preparation of

10 litres of raw arrack and 1 lt of arrack and the chemical report not yet received.

Moreover the petitioners have been arrested only on 23.04.2020 and it is too early to

consider these applications.   Earlier applications  for A2 and A4 were dismissed only

on 11.05.2020 and 05.05.2020  and there is  no change in circumstances.  Despite

having plenty of alcohol rehabilitation  centres, we were not able to achieve 100%

results.  But this lock down has proved to be  the best rehabilitating mechanism to

retrieve those  people to lead a peaceful life.   The present scenario   had facilitated

the  people  to  recover  by  themselves,  which  in  turn   have  brought  happiness  to

thousands of families.  But in this circumstance, adherence to such criminal activities



are  highly  condemnable  and must  be  curbed.   Now that  since  such  crimes have

increased, the same must be curbed  at the earlier point of time in order to ensure the

interest of the    general public and also there is possibility for further occurrence and

he has serious serious objection to grant bail to the petitioner  in both petitions.

   Considering the fact  that  the petitioner/accused in both petitions is in

judicial custody for 25 days, by this time the investigation of this case would have

been completed,  this court is inclined to grant interim bail to the petitioner in both

the petitions on execution of his own bond with direction that after release from the

jail, the petitioner in both the  petitions shall move regular bail within a period of 30

days from the date of his release.

In the result,  the petitioner in both  petitions is ordered to be released on

interim bail on his executing an own bond for a sum of Rs.10,000/- each and after

release from the jail, the petitioner in both petitions has to apply regular bail within a

period of 30 days and accordingly  both petitions are  allowed.  

Pronounced by me in open court this the  18th  day of  May, 2020.
                    

           Sd/ S. Arulmurugan
                Principal Sessions Judge.

To 
The Judicial Magistrate No.I, Kuzhithurai.
The Sub  Inspector of Police, Marthandam Police Station.
The Superintendent, District Jail, Nagercoil.
The counsel for the petitioner in both petitions.
 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.
Present :    Thiru  S. Arulmurugan, B.A., B.L.,
              Principal  Sessions Judge. 

    
Monday the 18th  day of  May, 2020.

        Crl.M.P. No. 1686/2020 

1. H. Suresh Kumar,  S/o. Hansraj  (A2)

2. H. Manoj Kumar, S/o Hansraj (A3)                      .. Petitioners  

                /Vs./ 

Sub Inspector of Police, 

Nesamony Nagar Police Station,

Crime No. 343/2020 of Nesamony Nagar Police Station,

Rep. by P.P. Nagercoil.  .. Respondent 

This petition is filed by Advocate Thiru I. Berry, u/s 439 Cr.P.C., praying

to grant bail to the petitioners. 

 ORDER

Perused the petition filed by the petitioners through online and written

objection submitted by the learned Public Prosecutor.  

The petitioners have been charged for the offence u/s  77 of Juvenile

Justice Act, 2015 and 6(1) & 24(1) Cigarette and other tobacco products  acts 2003.

 The learned counsel for the petitioners stated in the petition filed through

online that the petitioners are innocent and all the properties were seized from onion

godown and the petitioners are having no previous cases and they are under judicial

custody  from 08.05.2020 and they are ready to abide by any condition and prayed for

bail to the petitioners.



 The learned Public Prosecutor stated in the written objection that  the

present petitioners are A2 and A3.  In the guise of selling onion,  the accused persons

had involved in illicit possession of tobacco for sales.  A1 is still absconding.  The

accused persons have arrested only on 08.05.2020 and it is too early to consider this

application.  Taking advantage of  the present  scenario, there is possibility for the

accused persons to indulge in further occurrence and he has serious objection to grant

bail to the petitioner.

   Considering the fact that the petitioners are in the judicial custody for 10

days and also considering the offence alleged to be committed by the petitioners/

accused,   this court is inclined to grant interim bail to the petitioners on execution of

their own bond with direction that after  release from the jail, the petitioners shall

move regular bail within a period of 30 days from the date of his release.

In the result,  the petitioners are ordered to be released on interim bail on

their executing an own bond for a sum of Rs.10,000/- and after  release from the jail,

they have to  apply regular  bail  within a  period of  30 days  and accordingly  this

petition is  allowed.  

Pronounced by me in open court this the 18th day of May, 2020.
                    

       Sd/- S. Arulmurugan,
                Principal Sessions Judge.

To 
The Judicial Magistrate No.II, Nagercoil.
The Sub Inspector of Police, Nesamony Nagar Police Station.
The Superintendent, District Jail, Nagercoil.
The counsel for the petitioners.
 



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,             
        Principal  Sessions Judge.     

    Monday,  the 18th  day of  May, 2020.

   Crl.M.P. No.1695/2020

Saravanan S/o. Rajakuru .. Petitioner  

             /Vs./ 

Inspector of Police, 
District Crime Branch, Nagercoil,
Crime No.31/2019 of District Crime Branch, Nagercoil,
Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru P. Manikandan, u/s 167(2) of

Cr.P.C., praying to grant bail to the petitioner. 

 ORDER 

Perused the petition filed by the petitioner through online and written

objection submitted by the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 420 of IPC.

The learned counsel for the petitioner stated in the petition filed through

online that the  petitioner was arrested and remanded on 31.01.2020 and he is inside

the  jail  for  more  than  101  days.  Till  date  investigation  not  completed  and  the

respondent police not yet filed the final report. The petitioner already filed the bail

petition u/s 167(2) of Cr.P.C. seeking mandatory bail and  the same was numbered in

Crl.M.P.No.1522/2020.  The above said petition was dismissed by this court for the

reason that the Hon'ble Supreme Court in Suo Motu Writ Petition No. 3/2020 in re:

Cognizance for extension of limitation dated 23.03.2020.  Now our Hon'ble Madurai



Bench of Madras High Court passed the order in Crl.OP.(MD) No.5291/2020, the

circular  of  the Hon'ble Supreme Court  does not  deal  with Section 167 of  Cr.P.C.

and prayed for  bail to the petitioner. 

 The learned Public Prosecutor  submitted the written objection and stated

that the accused person involved in credit purchase of medicined and had failed to

return the amount to the complainant (Rs.15,67,338/-) and the accused person was

arrested on 31.01.2020 and on 03.02.2020, the wife of the accused person filed an

affidavit stating that she is ready to pay Rs.7 lakhs then and there and the remaining

amount  on  06.04.2020 and on total  the  accused  person has  involved in  cheating

(including the complainant) for a tune of Rs.32,23,073/- and the earlier application in

Crl.M.P.No. 1522/2020  has been dismissed on 05.05.2020.

It is the argument of the  learned counsel for the petitioner/accused  that

the findings given by this  court  in the earlier  application that  as  per  the Hon'ble

Supreme Court Order in Suo  Motu  Writ  Petition  No.  3/2020  (which  extends   the

period  of limitation) is not applicable  to the petitioner/accused, in view of the recent

Judgment  of  the  Hon'ble  Madurai  Bench  of  Madras  High  Court  in  Crl.OP(MD)

No.5291/2020  dated  08.05.2020  rendered  by   Hon'ble  Justice  Thiru  G.R.

Swaminathan, therefore the petitioner is entitled to statutory bail u/s 167(2) of Cr.P.C.

 The Judgment of  the Hon'ble Madurai Bench of Madras High Court

relied  by the learned counsel for the petitioner is perused.  It is true that the Hon'ble

Madurai  Bench  of  Madras  High  Court   in  the  above  Judgment  holds  that  the

extension of limitation is not applicable to a bail petition filed u/s 167(2) of Cr.P.C.,

But thereafter another learned Judge of  the Hon'ble High Court in an application



filed u/s 167(2) of Cr.P.C. seeking statutory bail  consisting  similar facts in the case

of S.Kasi /Vs./ State, through the Inspector of Police, Samayanalloor Police Station in

Crl.OP(MD) No. 5296/2020, dismissed  the bail application holding that  the Hon'ble

Supreme Court Order in Suo Motu Writ Petition No. 3/2020 dated 23.03.2020 which

extends  the limitation period is applicable for the petition filed u/s 167(2) of Cr.P.C.

Since there are two conflicting Judgments in this aspect, the Hon'ble Chief Justice of

Madras High Court referred the matter to Full Bench of Hon'ble Madras High Court

and  the  reference  is  still  pending.   Therefore  under  the  said  circumstances,  the

Judgment relied by the learned counsel for the petitioner is not helpful to him.  Apart

from that in the earlier applications, this court directed the petitioner/accused to file

appropriate  petition before the lower court seeking the modification of the conditions

imposed by it.  Instead of doing so, the petitioner filed the present application seeking

statutory bail.  In view of the above circumstances this court is not inclined to allow

the petition.  Hence this petition is dismissed.

In the result, this petition is dismissed.

Pronounced by me in open court this the 18th day of  May, 2020.

       Sd/-S. Arulmurugan, 
              Principal Sessions Judge.

 

   



 In the Court of Principal Sessions Judge, Kanyakumari District at  Nagercoil.

Present :    Thiru  S. Arulmurugan, B.A., B.L.,          
                Principal  Sessions Judge.   

  
   Monday,  the 18th  day of  May,, 2020.

   Crl.M.P. No. 1696/2020

Vibin Prabhu, S/o. Chellappan ..Petitioner  

             /Vs./ 

Sub Inspector of Police, 
Eraniel Police Station,
Crime No. 414/2020 of  Eraniel  Police Station.
Rep. by P.P. Nagercoil. .. Respondent 

This petition is filed by Advocate Thiru Y.M. Stephen, u/s 439 Cr.P.C.,

praying to grant bail to the petitioner. 

 ORDER 

Perused  the  petition  filed  through  online  and  written  submission

submitted by the learned Public Prosecutor.  

The petitioner has been charged for the offence u/s 341, 294(b), 387 and

506(ii)  IPC.

 The learned counsel for the petitioner stated in the petition filed through

online that the petitioner is innocent and heis under judicial csutody from 12.05.2020

and he is ready to abide by any condition and prayed for  bail to the petitioner. 

 The learned Public Prosecutor  stated in  the written objection  that    the

petitioner is having two previous cases and he has been arrested only on 12.05.2020

and  it  is  too  early   to  consider  this  application.   In  the  event  of  allowing  this

application,  there is possibility of further occurrence and for tampering the witnesses



and he has serious serious objection to grant bail to the petitioner.

   Considering the  fact that the petitioner/accused  alleged to be extorted

Rs.1,000/- from the defacto complainant and he is having two previous cases, this

court is not inclined to grant bail to the petitioner. Hence this petition is dismissed.

In the result, this petition is dismissed.

Pronounced by me in open court this the 18th day of May, 2020.
                    

       Sd/- S. Arulmurugan,
                Principal Sessions Judge.

 


